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s Separate paging is piven (o this Part in order that itjmay be filed

DEPARTMENT OF REVENUE AND BANHING

(Revenue Wing}
NOTIFICATION

. INCOME-TAX
New Delhi, the 23vd December 1974

G.5.R. 943(E}.-——Whereas the annexe.d Agreement hetwe
India and the Union of Soviet Secialist Repuhlics on Merc]
~congluded:

i the Government of
ant Sthpmg has been

Ang whereag Article 15 of the gaid Agreement prowdsL for the avoidance of

double taxation in respect of taxes on income derived fromj

Now. therefore, in exercise of the powers conferred |
Income~tax Act, 1961 (43 of 1961) and section 24A of i}
Surtax Act, 1964 (7 of 1964), the Central Government 1|

the carriage of cargo;

vy section 90 of the
e Companiez (Profits)
ereby directs that the

provisiong of the said Article of the soig Agreement shall be given effect to in
o 1

the Union of India.
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ANNEXURE -
" AGREEMENT

BETWEEN THE (GOVERNMENT OF THE REPUBLIC OF INDIA AND THE
GOVERNMENT OF THE UNION OF SOVIET SOCIALIST REPUBLICS ON
- MERCHANT SHIPPING

The Government of the Republic of India the Government of the Uhi
of Soviet Socialist Republips, e and the or He e

. vwy

Being guided by the provisions of the Treaty of Peace, Friendship and-“_'.___
operation between the Republic of India and the Union of Soviet Socialist Republies
dated August 9, 1971, . S~
_ Proceeding from the commop aspiration for all possible expansion gnd deepen-
ing of mutually beneficial economic and trade cooperation between the two coun-
fries as envisaged in the Agreement on the further Development of Economic
and Trade Cooperation dated November 29, 19%3, ang

Desirous of developing merchant shipping of the two countries,
Have agreed as follows:

Article 1
For the purposes of this Agreement:

1. The term “vessel” of the Contracting Party ghall mean any merchant vessel
plying under the national flag of the Party in accordance with itg legislation.
Thig definition excludes warships and fishing vessels from the sphere of applica-
tion of this Apreement,

2. The term “member of the crew” shall mean the master and any other person
actually employed for duties on hoard during a voyage in the working or service
of a vessel and included in the crew. list,

: Article 2 .

The Contracting Parties shall grant all possible assistance tg the vesselg of the
two countries and shall refrain from taking anvy action which might cauge harm
to the development of merchant shipping.

' Article 3 -

The Contracting Parties shall continue their efforts te maintain and d;;;gx;‘
effective working relationships beiween the authorities responsible for marttime
affairs in their countries. In particular, the Coniracling Parties agree to carry
on mutual consultations and reciprocal exchange of information between these
authorities and to encourage the development of contacts between their respective
shipping organizations or enterprises,

Article 4

1. The Contracting Parties agree to promote the participation of their vessels
in the carriage of all commercial cargoes between the vorts of the two countries
on the principles of vparity in carge liftings ang freight earnings and equality in
all other respects. In the calculations of parity. the shipments to and from all
ports stituated in the territory of the Contractine Parties shall he taken into.
account. :

2. In case the shipping companies of one of the Coniracting Parties are not
able to undertake the carriage in accordance wilh the provisions of paragraph 1.
such carriage will be offered tp the vessels of the other Contracting Pary, 1f
the required tomnage is not available with the other Contracting Party, the ship-
ping companies of the first mentioneq Contracting Party may use charterad
vessels from third couniries for the carriage of the share of cargo of that Contract-
ing Party.

. Article 5

The Contracting Parties shall respect the right of each Party fo utilise its
merchant fleet to the maximum in entering to its irades with third countries
They further agreed that the national shipping companies of one Party will
cooperate with the national shipping companies of the other Party in the field
of the mdst efficient employment of their merchant vessels. *‘ék
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4@\«-1. Each Coniracting Party shall afford to vessels of tHe other

-Anrticle 6

i 5
Each Contracting Party shall grant to the other Controkting Party ang its
vessels the most-favoured-nation treatment in all matters
shipping uniess otherwise provideq for in this Agreement.

Article 7

concerning merchant

Contracting

axty the same treatmenl as it affords to its own vegsels engaged in internatiopa.’
tragfle in respect of free access to poris, use of ports for- ading ang unloading

oF cargoes and for embarking and disembarking passengerd,

aan\lrc[l.l other ports dues and taXes, use of services intended for
commercial operations.

2. The provisions of paragraph 1 of this _Article_ _
(a) shall not apply to ports not .open to the entry gf foreign vessels;

{b) shall’ not .apply {o the activities reserveg by eath of {he Contr.aeting
Parties for its organizations or enterprises, in bluding, in particeular,
national cabotage and ocean fishing:

(e} shall not oblige a Contracting Party o extend tb veésels of the other

Cantracting Party exemptions from compulsoyy pilotage

menis granted to its own vessels;
(d) shall not apply to the regulatiorns concerning entry {and ;stay of forcigners.

. Article B

payment of ionnage
havigation and normal

require-

The Contracting Parfies shall adopt, within the limits &f t}Jeir law and port

regulations, all appropriate measures to facilitate and exppdit

maritime {raffic,

lo prevent delays to vessels, and to expedite and simplify aslmuch 4% possible

the carrying out of customs and other formalities applicabld in

ficat

oth
1.

"

Articﬂ_e 9

1. The documents relating to registration of vessels, f
and survey and other ship’s documents issued or recognisdd by one of the Con-
tracting Parties shail be recognised by the other Party, :

2. The vessels of each

poris,

l

ertificates of tonnage

of the Contracting Parties holdifls legally issued certi-
eg of tonnage shall not be subjected 10 remeasuremerlt in the ports of the

er Party and the net tonnage of the vessels noted in the certificates shall be
en as the basis for calculation of the tonnage dues.

ik

n “ﬁach of the Contracting Partieg

Article 10
shall recognise the s

‘ments jssued by the competeni authorities of the other

These identity documents are:
for seamen of the Soviet vessels—a USSR Seaman’s

3 . .
eamen’s identity docu-

Cputracting Party,

Passport;

for seamen of the Indian vessels—an Indian Seaman’s Continuoug Discharge

Certificate,

Articie 11

Holders of the seamen's identity doecuments specified
Agreement shall be permitted in the case of memberg of

of the Contracting Party which is
on temporary shore leave withou

if Ariicle 16 of this
e ¢rew of the vessel

Sued the seamen’s identily documents, to land

t visa during stay of the

vessel in port of the

.other Contracting Party, provided that the master had s bmitied the crew List
to the competent authorities in accordance with the reguidtions in force in that

port

While landing and returning o the vessel the saig pepsons shall be subject
to frontier and customs controt in force_in that port, -

1. Holders of the seamen’s
Agreement shall be permitted
of the other Contracting Party or to pasg through

Article 12

way to their vessel or while going to another vessel, or on

country, or for travelling for any other reason w

auﬂf&_{ities of the other Contraciing Party.

hich wi

identity documents gpecified| in Article 10 of this
to enter by any means of

ransport the territory

its terrjtory in transit aon the

he way to their home
be approved by the
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2. In al] the cases specified in paragraph 1 of fhis Article the seaman must +
have appropriate visa of the other Contracting Party which shallebe granted by s
the competent authorities within the shortest possible time, ’

3. If the holder of the seaman's identity document specified in Article 10 of
thig Agreement is not a citizen of either country, the visa specified in this Article
for entry inte or transit passage through the territory of the other Contracting
Party shall be granteq provided that return to the territory of the Contracti
Party, which had issued the seaman’s identity -document, is guaranteed tg sthe
holder of such document. : ‘;{

Article 13 \ v

. 3 .
L $ubject to the provisions of Articles 10 to 12 of thig Agreement, the reguia-
_tlons in respect of the entry, stay ang departure of foreigners retain their force
in the territories of the Contracting Parties,

2. Each of the Contracting Parties reserves the right to deny entry into its
lerritory to any seaman whom it considers undesirable, In that event the eom-
petent diplomatic or consular official of the Contracting Party whose seaman
has been denied entry shall be informed of the deecision

Article 14

The judicial authorities of a Contracting Party shall not entertain proceedings
arising cut of a coniract of service as a member of the crew of a vessel of the other
Contracting Party without the consent of the competent dispomatic or consular
official of the flag country of the vessel except in cases when the contract of ser.
vice was concluded within the territory of the former Contracting Party.

Artiele 15

1. Shipping companies established in the territory of one Contracting Party
shall not he charged by the other Coniracting Party any iax on the income derivyed
from the carriage of cargo from the ports of the latter to the ports of the former.

2. Each Contracting Party may levy lax on income derived by the shipping
companies established in the territory of the olher Contracting Party from the
carriage of cargo from its poris to the ports of third couniries provideg that ke
tax leviable on such income shall be reduced by an amount equivalent to two-thifgs.
thereof. v

Article 16

1. If a vessel of ane of the Contracting Party suffers shipwreck, runs aground,
is cast ashore or suflers any other accident within the national limits of the other
Contracting Party, the vessel, the crew, the passengers and the cargo shall receive,
in the territory of the latter Parly, the same assistance which is acecorded by’ that
Party {o its national vessel, crew, passengers and cargoe. :

2, No customs duty shall be levied by one Confracting Parly against a shipwreck-
ed vessel, ifs cargo or stores of the other Contracting Party unless they are delivered
for use in the territory of the first mentioneg Party.

s 3. Nothing in the proviziong of this Article shall prever}t' the applicatim} of the
laws and regulations of the Coniracting Parties and their international obligations.

Avrticle 17

1. For the purpese of evaluating, supervising and reviewing the overall workx_ng
of this Agreement and resolving any outstanding issues, the Contracting Parties
agree to set up an Intergovernmental Joint Cqmrmttee on shipping which will meet
periodically, The Parties will nominale their representatives to the Joint Com-

mittee. : o
2. The Indo.Soviet Shipping Service Secretariat (called as SOVINDSHIP) Bom-
bay, managed by the Shipping Corperation 6i India Lid., Bombay, and JUZHFLOT,
Moscow, will attend te matters of normal day to day shipping operations, netx?veen
the two countries. e
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Each Party may, if necessary, nominate any other orga

p

above by nolifying to ihe other Party.

Article 18

All the previous arrangements and protocols between
to merchant shipping will continue 10 remain in force so f
J’g\istent with the provisions of this Agreement,

Avrticle 19

) Each of the Contracting Parties shali notify the other P
necessary procedures for lhis Agreement to enter into for
eriter into force afler thirty days irom the dale of the las

This Agreement shall remain in force for a period of
ke automatically extended for & one year period at a fime
fracting Parties expresses ils desire io renegotiale the Agrf
visigns by giving a written notice 1o the other Contracting
months priot to the expiry of any of the above mentioned|

In witness whereof, the undersigned duly empowered
ernments, have signed this Agreement,

Done in New Delhi on this the i9th July 1976 in tuj
Hindi. Russian and English languages, all texts being equ

For the Governmient ot the For tﬁe

Republic of India

8d./-
{(DR. G. S. DHILLON)

[No. 1
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(T, B. GUZHENKO)
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